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Dated New Delhi, this the 26th day of July,1994

Hon'ble Shri J. P. Sharma,Member(3)
Hon’ble Shri B. K. Singh, Member(A)

Shri Chandeswar Rajat
R/o E~63, IeReRel., Pusa
NEW DELHI=12. ese Applicant

By Adwocate: . None
VERSUS

Union of Indig through

1e The Secretary
Ministry of Agriculature
Deptte of Agrie. Research & Education
NEW DELHI-110 0O01.

2. The Director General

Indian Council of Agricultural
Research, Krishi Bhauwan
NEW DELHI=110 001.

3+ The Director
Indian Agricultural Research
Institute, Pusg
NEW DELHI-110 012 eee Respondents

By Advocate: Shri Manoj Chatter jee
"QRDER
Ora
shri J. P. Sharma,M(3)
The applicant was esngaged as a casual labour
with the I.AeReI. on the job requirement, but he

hag been ceased from service with effect from

May,1992. Thersafter, the spplicant filed this

04 in October,1993 after making due representations

to the rospondents, praying for tha.grant of
following reliefs:-

"(i) THAT the applicant may be allowed to

conbﬁ:uo in service without any break and

his service may not be terminated as there is
no reduction of work or abolition of posts.
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(ii) THAT the Respondents may be directed
to appoint the applicant an regulgar
basis against Group'D’ past with all
consequential henafits.

(iii) THAT the aApplicant May be paid salary
and allowances on regular basis of
R5¢ 750~950 as is being given to Group'D’
emplaoyees af the Respondents No «3 working
under theme.

(iv) Such other relisf as this Hon'ble Tribunal

may deem fit and proper in the circumstances
of the case.

(v) To award the cost of the praocesdings.®

2. The respondents contested this application and
Opposed the grant of reliaefs @8 prayed by the applicant,
and stated that the applicant has not completsd 240
days of working with them and was engaged on 9.4.87
when ho<uurkuﬁ for sometime and at intervals. He
was engaged on the basis of job reqQuiremsnts. The
respondents have finally draun a list shouing the
Casual lsboursrs who had put in 240 days and a
tentative list of Daeily baid Labourers in response
to circular of October,1992. The name of the
gpplicant in the category of thase who have not

completed 240 days, is at SleNo.124(Annexurs R=1

Page«41). Thus, it is stated thatthe applicant

Cannot be regularisede.

3 Unfortunately, the applicant‘s counsel expired

during the pendancy af the case. Wse have issued
notices to the applicant time and again and the
applicent alsa appeared in person on 24.5.94. But

none is present to-day on behalf aof the applicante
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The learned counsel for ths respondents has
reiterated the averments mgde in the countar
supplementing the same by Mnexure R-1 annaxed
with the reply amd referred to'paragraph-4 of

the countar reply whers it is sgid that after
Presparation of a comprehensive seniority list

of Daily Paid Labourers, they shall be engaged

as per their seniority as Daily Paid Lgbourers

in the event of vacancies erising in various
Divisions of the Respondent Institute. Since no
re joinder "as been filed by the applicant, though
the counssl for the respondents appears to have
baen furnished a copy of the same. In the avadt
of rejoinder not being on record, that cannot be
referred toe In any case, the direction we are
issuing horai;after would not require a further
probe inté the matter in via@ of the fact that the
respondents have drawn a schems exhibited by
enlistment of working Daily Paid Labourers gs per
their senioritye That seniority has not been
challenged. If a casual labour continued to wark
on job requirement, next time forthat particular job
only those will have a right to be called who have
put in larger number of days of service with the
respondentse In view of this and a categorical
avarnongygg the rqply,thc applicant will be called
as and when there is job requirement as per his

turn in accordence with Sl. Noe. shawn in Annexure R=1,

4, It is also expected from the respaondents that

available
when there is a vacancy/in Group'D’ post and as per

th§ scheme and the line of action averred in the
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caunter, the applicant shall be cansidered for
&y such post im his turn as per his seniority
according to the extent instructians by the

Institute on the point.

Se The application, therefore, is disposed of
with the direction to the respondents to give
engagemsnt to the applicant g& and when them is
Job requirement,by calling him at his last kno,n
address registered u;th them,in order of naiérity
as shown in Anexure R=1 and the applicant shall
be informed by registered ackmowledgement duee.

He shall alse be considered in his own turn for
Group'D’ post as and when vacancy arises and if
he qualifies by virtue of his personal and
professional gbility in discharging the work
assigned to him during his engagement as a casual
laboure

In the circumstances, partias to bear

% (‘%7')\/\94\_9‘0
(Be Ke i,ﬁi.ngh) (Je P. Sharma)

r(A) Member (J)

their own costse
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